FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SIF GARMENTS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor M/s SIF Garments Private Limited
(Under CIRP)
2. Date of incorporation of corporate debtor 24.12.2016
3. Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | U18109DL2016PTC304868
Identification No. of corporate debtor
5. Address of the registered office and principal | Address: 1212A, Chiranjiv Tower 43, Nehru
office (if any) of corporate debtor Place, South Delhi, New Delhi - 110019,
India.
6. Insolvency commencement date in respect of | 15.09.2025 (Copy of the order received on
corporate debtor 17.09.2025)
7. Estimated date of closure of insolvency | 16.03.2026
resolution process (180t day from the date of receipt of the
order by Interim Resolution Professional)
8. Name and registration number of the | Name: Resurgent Resolution Professional
insolvency professional acting as interim | LLP
resolution professional IBBI Registration Number: IBBI/IPE-
0084/IPA-3/2022-2023/50018
9. Address and e-mail of the interim resolution | Address: Resurgent Resolution Professionals
professional, as registered with the Board LLP (IPE) 905, 9th Floor, Tower C, Unitech
Business Zone Nirvana Country Sector-50,
Gurgaon-122018.
Email: legal @resurgentindia.com
10. | Address and e-mail to be wused for | Address for correspondence: C/o Resurgent
correspondence with the interim resolution | Resolution Professionals LLP (IPE) 905, 9th
professional Floor, Tower C, Unitech Business Zone
Nirvana Country Sector-50, Gurgaon-122018.
Email Id (Process specific):
cirp.sifgarments@resurgentrpl.com
11. | Last date for submission of claims 01.10.2025 (14 days from the Order
Received Date)
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:



https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal Bench-V, New Delhi, has ordered the
commencement of a corporate insolvency resolution process of M/s SIF Garments Private Limited on
01.10.2025 (as the order received by the Interim Resolution Professional on 17.09.2025).

The creditors of M/s SIF Garments Private Limited are hereby called upon to submit their claims with proof
on or before 01.10.2025 to the Interim Resolution Professional at the address mentioned in entry No. 10
above.

The financial creditors shall submit their claims with proof in person, by post, or by electronic means only at
the address mentioned in entry No. 10 above. All other creditors may submit the claims with proof in person,
by post, or by electronic means at the same address.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-
Resurgent Resolution Professional LLP
Interim Resolution Professional
Registration Number: IBBI/IPE-0084/IPA-3/2022-2023/50018
AFA No. AFA/IPAICAI/IPE/IP/2024-25/50018/04
AFA Valid till 31st December 2025
Registered Address: 905, 9th Floor, Tower C, Unitech Business Zone Nirvana Country Sector-50,
Gurgaon-122018.
Email Id (Process specific): cirp.sifgarments@resurgentrpl.com, legal @resurgentindia.com

Date: 19.09.2025
Place: Gurugram


mailto:cirp.sifgarments@resurgentrpl.com
mailto:legal@resurgentindia.com

I 19 fader, 2025

17

..Contintied from previous page

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS DOBJECTS: For information on the main aebjects af our Commpany, invastors are
requested to see "History and Certain Corporate Matters — Brief History of our Company on page 330 of the RHE. The Memorandum of Association of our Company is a material
gocument forinspection in relation 1o the Offer. For further details, see “Matenial Contracts and Documents forinspection” on page 635 of the RHR.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorized share capital of our Company is <220 000,000 dvided
into 110,000,000 Equity Shares of face value of ¥ 2 each, The issued, subscribed and paid-up Equity share capital of our Company is £ 171,482 230 divided into 85,746,115 Equity
Shares of face value of ¥ 2 each. For details of the capital structure of the Company, see "Capital Structure” beginning on page 110 .of the RHP.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatoriesof the Memorandum of Association of the Company were Saniay Singhania, Leela Dawvi Bothra, Kankanwan Devi Bothra, Deen Dayal Singhania, For dedalls of
tha share capital histary and capétal structure of our Company saa "Capital Strueture’ beginning on paga 110 of the RHE.

LISTING: The Equity Shares to be ofiered through this Red Herming Prospechus are proposed 1o be Ested on the Stock Exchanges. Dur Company has recened in-principle approvals
from BSE and NSE for listing of the Equity Shares pursuant to thair lathers dated May 9, 2025 each. For the purposes of the Offer, NSE shall ba the Designated Stock Exchangs. A
signed copy of thizs Bed Herring Prospecius and the Prospectus shall be filed with the Rol in accordance with Sechion 26(4) and 32 of the Companies Act, 2013, espectively. For
details of the material contracts and documents available for inspection from the date of this Red Hatring Prospectus up to the Bid/Offer Closing Dale, see "Materal Conlracts and

Documents for Inspachion”on page 635 of the RHE.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives its observations on the offer documents and this does not constifute
approval of eithar the Offier or the specified sacurities statad in the [zsua Document. The imvestors are advised o refer to page 506 of the RHP for the full ted of the disclaimer clause
of SEBL

DISCLAIMER CLAUSE OF BSE: It is to be distinctly understood that the permission given by BSE Limited should not inany way be deemed or construed that the RHP has been
clearad of approved by BEE Limied nor does # cerdify the comactness orcompleteness of any of the contents of the BRHF. The investors are advised fo refer o the page 507 of the RHP
for the full lext of the disclaimer clause of BSE

DISCLAIMER CLAUSE OF N3E (the Designated Stock Exchanga): It is to be distinctly undersiood that the permission givan by NSE should notin any way be deemed or construad
that the Offer Document has been cleared or approved by NSE nor does it certify the comectness or completeness of any of the contents of the Offer Document. The investors are
advised 1o refer to page 508 of the RHP fortha Tull text of the disclaimer clause of NSE,

GENERAL RISKS: Investments in equity and equity-ralated securiies imvolve a degree of risk and invesiors shoubd notinwest any funds in this Cffer unless they can afford to fake the
resk of losing theer entire investiment, Investors are advised 1o read the risk factors carefully betora Laking an invesiment decision in this Offer. For laking an invesiment decision,
investors must redy on their own examénation of our Company and the Ofer, including e risks involved. The Equity Shares have not been recommended or approvad by the SEBI, noe
does SEBlguarantes the accuracy oradequacy of the contents of this Red Haming Prospectus. Specific atlention of the investors is imated to “Risk Faclors "on page 42 of the RHP.

COMPANY SECRETARY AND COMPLIANCE OFFICER
Nikita Singh
B-13, Ecotech-1st Extension, Gautam Buddha Magar, Greater Moida -
Litar Pradesh, India, Telephone: + 31 120 444 1080
E-mail: prefabinvestors@epack.in

REGISTRAR TO THE OFFER |

A KFINTECH

FFELIRIAEEY TRASIYFEEE ATYIiDN

BOOK RUNNING LEAD MANAGERS

motiRhy

ImwiEEtmant Bonking
Motilal Oswal Investment Advisors Limited
Motilal Oswal Tower, Rahimiullah Sayani Road, Opposite Parel 5T Depaot,
Prabhade, Mumbal 400 (26, Maharashlra, India; Telephone: +41 22 71893 4380
E-Mail: epack_ippi@motialoswal com; Website: www.motaloswalgroup.com
Investor grievance e-mail: moiaplredreszali@modilaloswal.com

MONARCH

NETWORTH CAPITAL

Monarch Networth Capital Limited

dth Floor, B Wing, Laxmi Towers. G Block, Bandra Kurla Complesx,

Bandra (E), Mumbai 400 051, Maharashira, India

Tolephone: +91 22 6647 6400, E-Mail: ecm@mncigroup.com

Website: www mnclgroup.com; Investor Grievance e-mail: mbdi@mnclgroup.com
Contact person: Saahll Kinkhabwata Contact person: Sukant GoelVaibhay Shah
SEBI Regrstrahun No: MB/INMODDD1 1013 SEBI Registration Number: INMOO0011005

AVAILABILITY OF THE RHP: Investors are advized to refer to the BHP and the "Risk Far:n:'rs" beginning on page 42 of the RHP before applyving in the Offer. A copy of the
RHP will ba made avadable on the wabsite of SEBI al www.sebigovin and is available on the respactive websites of tha BRLMs, Monarch Metworth Capital Limited at
www mnelgroup.com and Motilal Cswal Investiment Advisors Limited a1 wenw motilaloswalaroup.com and at the wehsite of the Company, Epack Prefab Technologles Limited {Farmerly
known a5 EPack Polymers Private Limited) al www epackprefab.com and the websites of the Stock Exchanges, for BSE at www bseindia.com and for NSE Limited at
www.nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall ba available on the websile of the Company, the BRLMs and the Registrar to the Offerat:
www epackprefab.com; Monarch Networth Capital Limited at www.mncigroup. com and Motilal Oswal Investment Advesors Limited atwww mofilaloswalgroup.com, respectively.
AYAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applcation Form can be obtained from the Registered and Corporate Office of our Company, EPACK PREFAB
TECHNOLOGIES LIMITED, Tel: 91 120 444 1080; BRLMs: Monarch Metworth Capital Limited, Tel: 91 22 66478400 and Mofilal Oswal Invesiment Advisors Limited,
Tel- +81 22 7183 4380 and Syndicate Member: Monarch Networth Capital Limited, Tel: 07926666758 and Motilal Oswal Financial Services Limited: Tel: +37 22 7193 4200/
+81 22 71583 4263, Repgistarad Brokers, SC58s, Designated RTA Locations and Designatad COP Locations for paricipating in the Offer. Bid cum Application Farms will also be
available on the websiles of the Stock Exchanges al www bsemdia.com and www.nseindia.com and 1 all the Designated Branches of SC5Bs, the list of which 15 avallable on the
websites of the Stock Exchanges and SEEBI

13086,

KFin Technologies Limited

Sedenium, Tower-B, Plol No. 31 and 32, Financial District Nanakramguda
Sarilingampally, Hyderabad 500 032, Talangana, india

Telephone; +91 40 796 11000, E-Mail: epackprefab ipo@kfintech.com

Wehsite; www kfintech.com; Investor grievance e-mail; einward risi@kfintech.com
Contact person; Srnwas Sudheer Venkala Puram

SEBI Reglsnahm No.: INRODDOOCZ24

Bidders can comtact our Company Secretary and Compliance Officer, or the
Registrar to the Offer in case of any pre-Offer or post-Cffer related problems, such
a5 non-recaipt of letters of Alotment, non-credit of Allotted Equity Shares in the
respective beneficiary account, non-recaipt of refund onders of non-receipt of
funds by alectronic mode, edc: For all Ofier-related quenes and for redressal of
complaints, investors may also writs to the Book Running Lead Managers.

SUB-SYNDICATE MEMBERS: Anand Rathi Share & Brokers Ltd,, Axis Capifal Lid., Eer-trum Broking Lid., HOFC Secunfies Lid., JM Financial Sarvices Limited, Jobapiira Fiscal
Sarvices Lid., Kotak Securities Lid , LKP Securilies Limiled, Mirae Asset Sharekhan, Monarch Metworlh Capital, Prabhudas Lilladher Pyt Lid, B R Equity Brokers Pyl Ltd,, SBICap
securiiesLid., SMC Global Securities Lid., VirenM Shah, Yes Securities (1) Lid.
ESCROW COLLECTION BANK, REFUND BANK AND SPONSOR BANK: ICIC| Bank Limited
PUBLIC OFFER ACCOUNT BANK AND SPONSOR BANK : Axis Bank Limited
UPI; UPI Bidders can also Bad through UP| Mechanism,
Al capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For EPACK PREFAB TECHNOLOGIES LIMITED
On behalf-of the Board of Directors
Si-
Hikita Singh
Company Secretary and Compliance Officer

Place: Noida
Date: September 18, 2025

EPACK PREFAB TECHNOLOGIES LIMITED is proposing, subject io receipt of requisite approvals, market conditions and other considerations, fo make an inifiai public offer of its Equity Shares and has filed a red heming prospectus dated September 18, 2025 with the RoC. The RHPF is made availabée on the website of the SEB1 at www sebi.gov.in a3 well as on the
website of the BRELMs i.e., Monarch Metworth Capital Limited at wwrmncigroup.com and Mot#al Oswal Investment Advizors Limited ‘at wenw mofilaloswalgroup.com, the website of the NSE al wwwinseindia.com and the website of the BSE ai www bseindia.com and the website of the Company at www.epackprefab.com . Any potential invesior should note that
invesiment in equity shares involves ahgh degree of risk and for details relabing to such risks, please see the saction “Risk Factors "beginning on page 42 of the RHP, Potenlial investors should not rely on the DRHP Tor making any investment decision bul should onty rely on the information included in the RHP filed by the Cormpany with the RaC.

This announcement i not an offer of secunties for sale in the United States or elsewhere, This announcement has been prepared for publication in India anly and is not for publication ar distrbution, directly or indirecily, m or into the United States, The Equity Shares offered in the Offer have not been and will not be regestered under the U.S, Secunbies Actof 1933, as
amenaded (“U.5. Securities Act™), or any state securities isws in the Linfad States, and unless so registered, maynot be offered orzohd withan the United States, exoept pursuant toanexemption from, orin s fransaciion not subject to, the regestraton requirements of the L. 5, Secamies Act and in accordance with any appiicable LS. state secunties 1aws. Accordingly, the
Equity Shares are being offered and sold only outside the Uinitad Siates in “offshore transactions” as defined in, and in reliance on, Regulation 5 under the U5, Securities Act and applicable laws of the jurisdictions whera such offers and sales ocour. Any public offering of secunties to be made In tha Uinitad Statas will be made by means of a prospectus that may be
obtained frarn the issuarar the selling security holder and that will comtain detailed information about the company and management. s well as financial statemeants, Mo public offering or sale of securities in the United Slatas is confermplated, The Equity Shares have not bean and will nol be ragisteced, listed or athersise qualified inany ober unisdiction outside India and
may not be issued or sold except in compliance with the applicable laws of such jurisdiction
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FINANCIAL EXPRESS

[l Kotak Mahindra Bank Limited [EEESIIITIE

Regishesed Office; 37 BEC, C 2¥, G=Block, Bondra Kurlo Complex, Bandro (E], Memboi - $00051
Branch (dfice: Kalak Mohiadra Bank Lid, Flal Mo 7, Sector 125, Hear Dell Campis, Hoida, UP - 301313,

Whereas, The Undersigned Being The Authorzed Officer OF Kolak Mahindra Bank Lid., Undar
The Securfization And Reconstruciion OF Financisl Assets And Enforcement OF Secusity Inferest
Bk 2002 (54 O 2007} And In Exercise Of Paowears Confarred Under Seclion 1312) Read Wih
Fule 3 Of The Security Interest (Enforcament) Bules 2002 1ssued Demand Motices To The
Bomowers As Delailed Hereunder, Calling Upon The Respaciive Barrowers To Repay The

Payment Within 50 Davs From The Date OF Receipt OF The Same, The Said Bomawer[S)F Co
Bomawear(S) Having Failed To Rapay The Amount, Motice ks Heraby Givan To The Bofrrdwers/ Co
Bomowers And The Public In General That The Undersigned Has Taken Possession Of The
Progierly Described Harsunder In Exartiza [ Powers Confarred Ca Him Under Sectan 13(4] Cd
The Sawact RO Rule 8 0F The Said Ruses On The Dates Mentioned lang-'With. The Borrowers
In Pariculer And Public In Ganeral Are Herehy Ceationed Mot To Deal \Wsh The Properties And
Ay Dealings With The Propertias 'Will Bs Sulject To The Chasge Of Kotak Mahindra Bank L.,
Far The Amount Specified Therein Wish Future Interest, Cosis And Charges From The
Raspectve Dates. The Barrowess &tlendion |s Invibkad To Provisions Of Sub Sechon (B) Of Sechan
1300 The Act, In Respect Of Time Avadable To Redeem The Secured Assets Details Of The
Epmowers, Scheduled Propery, Dulslanding Dues, Demand Mobices Sent Under Sechon 132)
Ard Amounts Claimed Thers Under, Date Of Possession £ Grven Hesain Below:

Amount Mentionad in The Said Notices Withall Cosis, Changes And Expanses Tl Actual Date GF

Hame Ana Address Of The Borrower, Datalls Of The |1, Duate Of Possession 2. Type of Possession
Go-Borrower Loan Account Mo, Loan Amounst | immovable Property |1, Demand Mofics Date 4. Amoist Dus In Re.

1. Mr. YoosuT Sio Late Aleesher & 2. Mrs. | Al thal pioce and parcel ol Teo Somyd ¥ 1508, 2025
Jahida Khan Wia Mr. Yoosuf, Bath 1 & 2 AL {Hoese which is built on the part ard} 2, Symbolio
Plot Mo, 135, Khasrd No. @633, Mahada|porion of Piol No. 135, Khasra No.| Possession
Gardhi Vihar (Kashinath Magar), Hapur | 2633, Chak Moo 233 whose totall 3 16052025
Revanua Village Asoda, Pargana and Tehsil | carped amd - 100 squang vand {land
and District Hapur, Ghazisbad, LHtar Pradesh- [ansa 468 22 sosaurg yard Le 4033
2459101 Both 1 & 2 Addso Al - House Mo, 273, |souane: metars: cansisting of Grourd
Mai W Gall, Mear Mahal, fsoda. Mapur |Floor,  Firsl Floor gnd  Mumies)
Ghezanad, Usdar Pradesh-245101 , Both 1 & |siluated al Makada Gandhl inar
2 Also Al - MIS Kashish Medical Store. Mear |(Kashirsin Magan, Haplr, Hevenis
Hanumian  Mardin, Vilage. Asocha. Pokl | VilageAsosa Pargana and Tebsland
Thana Hapur Datial, Hapor, Ghaziabad, Ultar| DistictHaper. Baundad as-Norb-Plodl . o jaania
Pradesh - 245107 Loan Account Numiber-|Mo.134, South-25 wide Road, East-f -0 -0 e
G108392110482244 Lesn Amount-Rs_ |Propery ol Cihers, West-Property of ,_1_:"52_:'&':' il
1537 253 1= {Rupaes Filtean Lakh Thirty Two Zanjay. Nama of the Marigagorbir | e hfl.rlll
Thoizsand Two Hundred and Fifty Threa Gnly | | Yoosud sio Late Measher FRAPRER AT,

| Rupeas
Eightean’ Lakh
Farty Theasand
Thirdy Orwe Oy
dus and gayakie
a5 of 12052025

4. Rs.18,40,031-

i
i
i'
.&
E
'i
{

]

Digbe: 19,09, 7025, Place: Utar Prodesh For Hetak Mahindro Bank Limited, Authorized OHicer
For any guery pleoze Condod M. Somesh Sundriyal (Mobile Ne.+%19910563402)
and Me Rehul Rajanf Mobdle Ne. +F19319447683)

E-AUCTION NOTICE

M/5 INDEPENDENT TV LIMITED (IN LIQUIDATION)
{THE COMPANY)

DEETS RECOVERY APPELLATE TRIEUNAL - DELHI
Apartment Mo, 318 llird Floor, Hotal Samrat,
Kautilya Marg, Chanakyapuri, New Daelhi- 110021,
Appeal No, 205/2024 In TA No. 1031/2022 (DRT-H. DELHI)

State Bank of India- Appeiland
Vs

Md. Attique & Crs, Respandents

Mr. Mohd. Attique Slo Shri Mohd. Sagir Respoandants No-1

R A-180326, Sangam Vihar, Hamdard Magar.

Pushipa Bhawan,Mew Delhi-110062

Also, &t -Kohinoor Enlerprises

Aad Spchor-62, Mest ATS Autormedibes Nalda, Gautam Budh

Hagar, LLP. 204308

Whareas Ibe nolice thal an appeal fram the order passed by tha
Presiding Offcer of D.R.T..in the above caszea has been presentad by fhe
appekant on 1607 2024 and is raqgistared in fhe Trbunal, The matierwas |
bsted before thes Tribunaton 10.08:2025. '
Wharaas i has bean shown b the satisfaction of the Tribunal that it s nol

by adverlisement directing you 1o make appesrance in this Tribunal on

Whareas lake nollce that in default. of your apgearance on the day
mentioned above, the case will ba haard and dabarmined |n sour

poassitla o seres you n the ardinany way, Thareforz, this nolics s geeen il

£5.08.2025 (18

ghsance,
Given under my hand and the Seal of the Tribunad, this 15th day of .
Saptembar, 2025.
8Y ORDER OF THE TRIBUNAL v
BECTION OFFICER

Vi,

THE FEDERATION OF HOTEL & RESTAURANT

ASSOCIATIONS OF INDIA

NOTICE OF 69 ANNUAL GENERAL MEETING

Mafica is herely givan thal the 69 th Annual Ganaral Magting of tha mambers of The Federalion ol
Hotel & Restaurant Associations of India (FHRAI) will be neld on Saturday, 27 th Septemier,
2025 at 1200 Pl 3l Hoded La-Raridien Mavs Dalhi=1 10007, ta iransact fhe lollawing businass:
DROIMARY BUSINESS:

ITEM MD.1: ADDPTION OF FINANCIAL STATEMENTS
ITEM WD.2: ELECTION OF MEMBERS OF THE EXECUTIVE COMMITTEE IN PLACE DF
RETIRING MEMBERS
ITEM ND.3:TD APPOINT STATUTORY AUDITORS OF THE COMPANY AND TO FIX THEIR
REMUMERATION

The Federatien has engaged BU's Mational Securities Depositery Limited (NEDL) a5 1he
Apancy toprovide remiote e-voting and electronic voting facilities, The user 1D & passward

will b ser by L dgency separalely.

The rempde e=ynting faoility wifl commenca at 09,00 &M, cn Thursday, 25th Septamber,
2025 and will and af 05.30 PA. on Friday, 26th Saplambar, 2025,

The facility for vating through ballot will also be made avalkable 3t the AGM, and members
attending tha AGK whohaiva not casted thairwota by remiole e-voting will be abla fo axescise
hess right at the AGM. Members who kave not casted thier vote alectranicaily, shall anly De

allowed to ¢ast their wate &t the AGM through bafied paper

A rmember can participate 10 the meshng evan alter exencesing nsmer right to vote throwgh
rRMHHE 8-40ding, utshall not be-allowed tovode again at the masking.

Molce of BN AGK 5 avallabes on the comparmy voeisae sy hrae cam dad o e website
of M's Mational Securities Depository Limited (NSBLY, wawnsdl.codind

Inass of amy gueriog or ssgus regarding g-valing, writd an a-mail 10 svaling€rsdl.com ar
comlact Mis Mational Securites Depositeny Limited (NS0OL) 601, G03-604, Gth Floor, Tower-
A, Naurzgng Heuse, K.G. Marg, Connaught Piace, Bew Delha - 110007 o5 phone ao, 0E2 -

4HAGTO00and 022 - 2498 FO00 for any ofhes clarifcations,

By the order of the Execulive Committas

Date . 19.09.2075
Place: New Dalki

Regd, Mfica; B-82, Bth Floor, Himalaya House, 23 Kasturba Gandhi Marg, New Delhi-110007
Tel: D11-407807A80, Website: www. thrai.com, E-mail: fhrai@ihrai.com

Sdy-
Jaizon Chacko
Secratary Generzl

HISAR METAL INDUSTRIES LIMITED

Registered Office: Mear Industial Developmient Colony, Crelhi Road, Hisar-125005 (Hansana)
Email: infod hisarmetal.com; Wabsibe: waw. hisarmetal com

“CEFORM WO, ITNC-267
[Pursuant to rule 30 of the Companies
{Incorporation] Rules, 2094]

Advartisement 1o be published in the

SYMBOLIC POSSESSION NOTICE .

Mew Dethi Main Branch G-41. Connaoght Circus,

Mew Delll 110 001; Phone: 23712156, 23712162, 23712164
Fax: 237T18418; Email.: newdalhimain2indianbank.ca.in
APPENDIX - IV [Rule-B(1)] POSSESSION NOTICE (For Immovable properiies)
Whergas, The undersigned being fhe Authorined Officer of e Indian Bark undar the
Securitization and Reconsiruction of Financdal Assets and Enforcament of Security Interest Act
2002 and in gxercise of povess condirmad undar Section 13 (12) read with Ruka 8 and 8 of 1he
Zacurity Interast {Enforcament) Rules, 2002 issued a demand natice daled 26,06, 2025 callting
dpen the Borrdwar.- (1) Mi's. Raj S1eels (Praprigdarship Flrmjthmugrh its snluﬂ%mprlulnr. Shri
Ashok Kumar Aggarwal, Guaranicr; (2) Shri Ashok Kumar Aggarwal S/o 5k, Chaman Lal and
Morlgagor:- [3) Shri Ashok Kumar Aggarwal 5/a Sh. Chaman Lal with our Mew Delhi Main
Branch 10 reﬁf:.' the amount mendioned in the said demand notice being Rs.B,25,23,600,00
g'lugee: Eight Crore Twenly-Five Lakh Twenby-Three Thouzand Six Hundred only) 35 on

5.06, 2025 alang with further interestis) at floatengsanctionad rates, and charges i any, within
Gl days fram the dateaf recelpt of the said notice
The borrawsr having failed to repay the ameunt, notice-is hereby given to the Dorrower and the
Eul:-'il: in geraera thai the undersigned has aken possession u:lE the property describid: larein

elaw. in exgrciseaf powers conferred on him under Secticn 13 {4} of the said Act read with Bule
Band @ ol th sasd rules, on this 16Ih day of Seplember of the year 2025.

The borrower in particular and the public In pereral 15 heseby cautiongd not to.deal with the
proparty a5 statan befaw and amy dealings with the proparty below, will be subgact fo the charge of
the Indian Bank, for an amount of Fls.izﬁ.}!a.ﬁﬂ ] I}Huuees. Eight Crore Twenty-Flve Lakh
Twenty-Thrae Thousand Six Hondred only) as an 2506, 2025 along with further intareshiz) al
foating/sanctoned rates_and charges d any
“We draw atiention to the provisions of-Secton 1308} of the SARFAES fict and the Rules tramed
Ehareunder, wiach deats with your reghts af redamplion ceer the securibas”

DESCRIPTION OF THE IMMOVABLE PROPERTIES

All that nart and parcel af the properties:- 1,41l that half-divided portian of bulit-up property
Bearing municipad no. 2, cinsisting of Entire Bagament, Ground Foar, Firsl Floor and Secand
Flaor with its raaf rights, situatad towards and adjoining preperty baarmg Municipal Ne, 1A &1
Shahzada Bagh ndusirial Area, Old-Roktak Road {Shahzaga Bagh Extn, ) Dethi- 190035, sut of
khasara no. 589/333, area al Village Chowkn Mubarkabad DELHI, contaiming by
dmeaswrament 102,50 S ¥ards, along with proportionate share of the land undernaath
alonging to Mr Ashok Aggarwal (in terms of parition dead bearing document no, 205 dared
110120701 ) and same |5 bounded a5 ender:- East: Property No. 2 (resmaining Dl portion of Smi|
Agparaall, West: Properiy Mo 1A & 1, Harth; Main Road, Sowth; RoadiSerice Lane
2.4l that Enfire Secand Floor (Without RoofiTerrace Rights) of the Freabold bilt-mp propsrty
Deartng no. 42, Block -A, bullt on fand admeasurng M0 50, melers, sitaated o the layout of
wazirpur resifential schame, prasently known a5 Ashok \ihar', Phase-11§, ELHE- 110052, alang
wilth 15t share in St Parking, aleng with commmon rights to'use of enfrance, passage, stairs: it
dnd ai ather comman amenifiestacdilses 5 avaiiable i the alornsaid buldingentin |'.'I|LIIErDr[ A
with the fraghold ene-faurth proporfionata rights-of End in the endire progerty, belen ing 0 Hllr
Azhpk Kimar Aggarwal (in terms. of sale deed bearing documant Ko 6540 dated 19.0 2027)
ane same i beunded a3 under: - East-Service Lane 4.5 ol Wesk: Boad 9 Metor, North: Flod R

21 Sowfh: Plotho, 83
Date: 16.00,2025: Place:Now Dalhi Authorised Dficer, Indian Bank

radan Bk

ey

| Branch Office: ICICI Bank Limited Piot No-23. Shal Tower, 3rd Floor,

newsgaper for change of §

fstered offlce

Regd. Off, CD: H Block, 1st Floor Dhirubhai

Tal: (01662] 220067, 220367, 220736 Fax: (01662) 220265

of the company from one state to another

f1CcICI Bank

| New Rohtok Road, Karol Bogh, Mew Delhi-110005

Ambani Knowledge City, Navi Mumbai-400710
Liquidator-&nup Kumar

Regd. Off.: Office-734, Lawyers Chamber Block, Western Wing,
Tis Hazari Court, Delhi-110054
Address for Communication: C-708, | Thum Tower-C, Plot No. A40,
Sector-62, Noida, UP-201301
Email 1D: lig.itvi@gmail.com | Contact No.: 8929015290 & 8929015291
CORRIGENDUM TO E-AUCTION NOTICE DATED

15.09.2025 - CHANGES IN EVENTS

With reference to earlier E-Auction Motice given on 15.00.2025 to the publc in general
Under the Iinsolvency and Bankreplcy Code, 2016 and Regulations 32 (d) of I1BBI
(Liguidation Procass) Regulations, 2016, there ander, regarding the sale of assels iying at
Custom Warehousa (in CWE) Vashi Mumbai by E-Auction through E-Auction platform
hittps:/fibbi bagnknet comieauction-ibbihome on “as is where is basis”®, “as is what is
basis", “whatever there is basis" and "no recourse basis”.

io Events/Particulars Timeline (date]
1, | Subméssion of Eamest Money Deposit (EMD) $3.10.2025
2 | Submission of undertaking by the prospective bidder thist they do 13302025

not suffar from any ineligibilty under section 294 of IBC, 2016

_ E- aucton Date ,
MNotes:

..5_ L

15,10, 2025

of E-Auction platform “Baanknet” on orbedore 13.10.2025.

documanth on E-Suction plafform “Baanknet” on orbefore 13.10.2025.
# ither terms & condition'are same as E-Auciion Motice dated 15.09.2025.
Referdetailed sals notice on hitps:libbi bagnknet.comeauction-ibbihome

» Every praspective bidder will be deposit the Eamest Money Deposit (EMD) in the E-Walist

o Every prospective bidder will upload shgib@ty document (as mentioned In process

-

ANUPF KUMAR

Date - 190082025 LIGUIDATOR, INDEPEMDENT TV LIMITED
Place: Delhi IBBI REGD. NO.: IBEIIPA-002/1P-NO0333/2017-18/10511

2* MONEYBOXX

MONEYBOXX FINANCE LIMITED

Registered Office: 523-A, Somdutt Chamber-Il, 9, Bhikaji Cama Place,
New Delhi - 110066

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/ CIR/2025/97 dated July 2,
2025, shareholders are hereby informed that a special window has been opened for
re-lodgement of transfer deeds along with physical share certificates(s).

Tofacilitate ease of investing and safeguard the rights of investors in respect of the securities
purchased by them, this special window has been opened solely for the re-lodgement of

Registrar and Transfer Agent Mas Services Limited

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insclvency and Bankruptcy Board of India

FOR THE ATTENTION OF THE CREDITORS OF

SIF GARMENTS PRIVATE LIMITED
RELEVANT PARTICULARS

dabiar & norporaied ¢ recpshanad

principal office (if any) of corporata | Scuih Defhi, Maw Dalhi - 1900149, India

dhubiar

Inéarim Resoiution Professional)
Hame: Resurgant Resolufion Profassional LLP

IBBI Regisiratian Number:

L& ntenm resolution professional {IBBUIPE-QISANPA-32022-2023050018
(9. |Address and a-madl of tha inteim | Address: Resungant Rasclition Prodesslonals LLP
regoirlian pralessdonal ag [PE) G035, 9k Floar, Tower . Unsech Business: Zoné
ragEstanad with the Board Mirvara Country Sestor-50, Gurgaon-1 22014,

Emadl; legatfiresurgentindia. com

Address lor comespondence; Clo Resdgen
Resolulion Prodassionats LLP [IPE) 805, Sik Floar,
Tower C, Linitech Busness Zong Mirdana Courntry

e ireahsency pralessionnl ssing

{10, |Address and=-mal o be used for
coTgspandance with the infarm
reandian professonal

(Insolvency Rasclution Process for Comporate Persons) Regulations, Z20716)

CIN: L74E590R1990PLC03005T
MOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS
OF PHYSICAL SHARES

Pursuant to SEB| Circular Mo, SEBHOMIBSD/MIRSD-Poly/P/CIR/2025/97T dated July
2, 2025, the Company s pleased 1o offer one-tinve-special window for physical
sharehotdars 1o submif re-lodgement requests for the transfaer of shares, Thie Special
Window s opan from July 7, 2025 to Janvany 6, 2026 and i3 applicable fo cases whera
priginal-share fransier requesis were [pdged prier to Apnl 1, 2078 and were returned or
rejected due bo deficiencies in dotumantation, process or any other réason, The shares
re-bodged lor transter will be protessed only in dematerialized lorm during this window
Eligibla shareholders :may submit thekr transfer requests. along with 1he reguisite
docurnents 16 the Company's Registrar and Share Transfer Agent (ATA) at M/s. Skylane
Financial Services Pyt Ltd., D-153 A, 151 Floor, OkRla Industrial Area, Fhase-1. New
Delhi-110 020, Tel.: +31 {11) 647326817 o B3, Fax: +81 (11) 26812662, Email
admin g skylinerta.com within the sfipulsted period

UPDATE KYC AND CONVERT PHYSICAL SHARES INTQ DEMAT MODE

The shareholders who.are holding shares in physical ferm are requesied 1o update
thair KYC to cradit unclaimed dividends to their bank account through sléctranic mode
and also requested 1o convert thelr physical share cerlilicates into dematerialized
form (elacironic larm). The shareholders are also requested 1o claim thelf unclaimed
dividand amounis, othanvise. the same will be transterrad o the |nvestor Education
gnd Profeciion ‘Fund Authority {|EPFA}-afler expiry: of 3even years along with the
Shares thereon
Faor Hisar Metal Industries Limited
Sdl-

Place: Hisar (Haryana) {Vishesh Kumar Chugh)

Date: Septamber 19, 2025 Company Secretary

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Description of the Property: All that piece and parcel of the Immovable 1 Kitta
Plot Admeasuring 100 Sqg.yards, Khasra No0.430, situated at Village
Sarnamuradnagar Maroof, Mohalla Indrapuri, Muradnagar, Pargana
Jalalabad, Tehsil Modinagar, District Ghaziabad. Owned by Mrs. Shameem,
W/o. lkramuddin. Bounded by: East: Araji Sitara, side 45 Ft., West: Araji Imran,
side 45 Ft., North: Araji Nanu, side 20 Ft., South: Rasta 10 Ft. wide, side 20 Ft.

Description of the Property: Property Detailed: First Floor of Property bearing

aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,
Date: 19.09.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya

CIN : L6S110TN2014PLCOSTTS2

BEFORE THE CENTRAL GOVERNMENT
REGIOMAL MRECTOR NCRTHERN REGION, NEWDELHI
IN THE MATTER OF SUB-SECTION {I;#'DF SECTION
13 OF COMPAMNIES ACT, 2013 AND CLALISE (&)}

OF SUB-RULE (5] OF RULE 30 OF THE
COMPANIES {INC A?‘%Allﬂﬂ:l RULES, 2014

IN THE MATTER OF
INDIAN TECHNOLOGICAL

PRODUCTS PRIVATE LIMITED
HAVING, IT'S REGISTERED OFFICE AT 15
DSIDC SHED OKHLA INDUSTRIAL AREA
PHASE-Il SCHEME-I; NEW DELHI-110020. |
isesn PETITIONER
Matsca = harety given o the General Pubks that
the Company peapasas fo make epplcetion fo
ha Central Governmenl. Regionel Directar,
Morthen Ragon, Maw Dalk, arder saction 13 ol
the Companies Acl, 2013 seaking Sonlirmalion
of alferation o the Memaranoum of Association
od the Comgany in tarms o the soecial resalutien
ragsad gl tha Exbra Ordinary Ganaral Masaling
Wi -on 12" Sapiember, 2020 00 Gnalde (e
comaany to charge s Registered Office from

“MCT of Delhi® 1o “State of Haryana'

Ary person whose interestia Bkely bo'be affecied
# 1ha proposed changa of Ihe fagistared offica
od fhe comparny miay delivies eilbar on e MCA-Z1
Fﬂr:alnjm.x'u.m:a.g:'.r.lr.l by -fiireg imvastor complaind
i oF causa Jo ba defivenad or send by ragestared
past of hisher obgactions suppared by an affida
staling the-nature of hés'her inerest and graunds
ol cppasilion 16 1he Regloral Qeraclar 2 e
adelresg B-2 Wing, 2nd Floar, 21 Deendayal
Anlyodaya Bhawan, CGO Comples, Mew Dethi -
110003 wilhin fourtesn days of tha dale ull
pudfication of ihis naotica with-8 capy fo the
applicant company with a-copy of the sppicant
coenpary &1 (6 regiatered office 2t the-address
Indian_Technalagical Products Private Limited
15 DSIDC Sned Ckhle Industnial Area.
Phasa:ll Schema-l Mew Dalki-110020,

tha

The Authorised ICICI Bank Officer under the Securitisotion, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(132)
reagd with Bule 3 of the Security Interest (Enforcement) Bules 2002, issued Demand Motices to the
borrower(s) mentioned below, to repoy the amount mentioned in the Motice within 60 doys from the dote
of receipt of the said Notice.
Having failed to FEFH]EI’ the amount, the Motice is issued to the borrower ond the public in general

as taken symbolic possession of the property described below, by exercising
poawers conferred on himher under Section 13(4) of the soid Act reod with Rule B of the said rules on
the below-mentioned dotes. The borrower in particular and. the public in general are hereby
cautioned not to deal with the property. Any dealings with the property will be subject to charges of
ICIC] Bank Limited.

t the undersigned

S, Mome of the Description of Property/ ?f’“" of Demand| Mame
Mo Borrower(s)/ Loan Date of Sym hﬂlﬁc 'tltlt_:EDE‘."Eﬁ_lrnr?{_I!Jnl‘. of
Account Number Possession Maticn ?HE-] Branch
1. Manika Singh/ Madhukar  |Plot Mo, 1-132, Part of Khasra No. 936 Joipurio June 17,2035 | Agra/
Joulif LEAGROD002427110 [Sunrise Greens Mouza Borouli Ahir Tojgonj Ward Rs. f Mumbai
Agra- 282001/ September 15, 2025 7.04,843/-

The above-mentioned borrowers(s)/guorantors{s) isfare hereby issued a 30 doy Notice to repay the omount,
elsa the mortgaged properties will be sold after 30 days from the date of publishing this Motice, gs per the
provisionsunder Bules B and 9 of Security Interest (Enforcement) Rules 2002,

Daote: Septemiber 19, 2025
'.if_h::l:e: Agra

Sincerely Authorised Officer
For ICICI Bank Ltd.  /

(@1CICI Bank

The toliowing borrower/s hove defoulted in the repayment of principal ond interest of the loons fodlities obtained
by them from ICICI Bank Limited and the loans hove been dassified as Mon-Performing Assets (NPA). A notice was
issued to them under Section 13(2) of Securitisation and Reconstruction of Finoncial Assets ond Enforcement of

Registered Office: ICICI.Bank Limited, ICIC]I Bank Tower, Mear Chakli Circle,
Old Padra Read, Vadodara, Gujarat- 390007.

Corporatel/ Bronch Office: ICICE Bonk Limited, 1ICICI Bank Towers, Bandrg Kurlo
Complex, Bandra (East), Mumbai- 400051,

5

PUBLIC MOTICE

Fioe ardd on behall of the Applicant
Sdl-

Security Interest Act, 2002 ("SARFAES| Act") on their [ast known aoddresses, however, some of the notices have been
returned undelivered, therefore noticees are hereby being additionally notified by woy of this public notice.

Limited, kr. Anmol Singh Joggi,

16th Floor and exclusive

17.04.202 Ari
E'?alr_?.g g N;},-%éi%, n Managin rﬁ:.r;h}:’.;' 5r. Mame of the Borrower/ Property Address Date of MPA/Dote of
Dk - ﬁd BO754 Mo, Co-Borrower/ Guarantor of Secured Asset/ MNotice Sent/Outstanding
Adirass | TR, Tower-1, The Hibiscus, Sechor50, {Loan Account Mumber) Asset to be Enforced os on Date of Motice
South City-1l Gurgaon, Harvana-122018 -
L. | Metrix Gas and Renewahbles Aportment No. M-1516 B, July 17, 2025

August 30, 2025

Registered Office: - KRM Towers. 8th Floor, Harmington Road, Chetpet, Chennal- 600031

BEFORE DEBTS RECOVERY
TRIBUNAL NO. Il, DELHI
dth Floor Jeevan Tara Building

To, Defendents; D1) W's Bela Creations
Pvt. Lid theough s dinector Bir. Raj Tomar A-
4123-24 Ditshad (zarden Delhi = 95. D2) Mr
Raj Tomar Rio B-56 3rd floor east Jyobi
Magar Shadara Mandoli Saboh New Deihi -
a3, D3) Mrs. Monika Tormar Rio B-56 3ed

the satisfaction of the Tribenal thal, 0 s nof

date of hearing gua cases o be faken by
Han'be - Presiding Officer! Registrar shall be
displayed in the daily cavse list igelf &l DRET
Official Portali e, dt.govin

(lith In any exigency gia that the
Advocale/Litigants can contact the
corcerned officialal Ph, Mo, 23746475

Given umdar my hand and seal of the Tribuna
thiz the 015t day of Seplember 2025

By order of Tribunal

Limited- (000705057 178/

Mr. Puneet Singh Joggi ond Mis
Anvi Power lnvestments Private

parking spoces PB-1539, PB-

1540, PB-1541, The Rl 46,688,272 836,68/ (Inchuding unimmied

21050330602 00210503 1050)

rognolias, DLF City Phase W,

LR outstanding Bank Guorantees/ SBELC)
Shivajinogar, Gurgaon,

o i - Borrower/ 13(2) Notice Date/ | Date/ Time | | Parliament Street New Delhi-110001 Horyana- 122001 together
Corporate Office: Block A DLFS;;?:S 18 zg(t)ng loor, DLF Cyber City Gurugram, :; Loan No. Co-Borrower/ Olf_ts),tanding Due | & Type of Motics under section 13{4) recovery of Debts To # Eﬂﬁnﬂmﬂf&fﬁﬁiﬂﬁa wmr;.-ﬂ buildings and El.ml:tl_mas July 21, 2025
Head Office: 411-A, Kanakia Wallstreet, Chakala, Ancheri Kuria Road, Ancheri (East), Suamntor Morgager_(nTsjason _|Rossession]  [fmkme Rraikiel kishtfiuns et 18t re it Limited, Mr. Puneet Singh Jogi, . |mechimecs aomed ta e | August 30, 2025
Mumbai-400093 1 ;gx';’:{:;'ké:mr e':gf]?;'j 12.08.2024 Date: Procadirs Rule) 1993 | the mater of M. Anmed Singh Joggl and Mis Anvi |Earth ar permanently fastened| Rs. 14.66,61,300.47/- (Including
CIN: L30007DL1994PLC260191 | Tel: 011-45657452] 4512864000182 | by if's P’ropﬁetor M Rs.18,40,041/- | 17.09.2025 | | i34 v 709/2023 Date: 01,09,2025 Eﬁg 'Tﬁﬁ?{ﬂ;ﬂfu el Limited- o anything attached to the | uninvoked outstanding Bank
Email: info @ moneyboxxfinance.com | Website: www.moneyboxxfinance.com | 3 lkramuddin, 2) Mr. (Rupees Eighteen Lakh|  Time: Deutsche Bank AG .. Applicar i 48/002105032950) _ |Earth, both present and future | Guarantees)
45129660000280 Ikramuddin Forty Thousand and | 03:31 P.M. Versug The steps are being token for substituted service of natice. The obowve borrower's and / or their guorantor's (as
NOTICETO SHAREHOLDERS SPECIAL WINDOW (Borrower), 3) Mrs. Forty One Only) Symbolic Mis Bala Creations Pyt Lid & Grs ap Iit-uE_IE] are advised to moke the payments of outstanding dues within a period of 60 days from the dote of
FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES Shameem (duarantor) as on 07.08.2024 |Possession  Rascan] . E; t:-c;?;tl :: 1;2:5 :gntlzc;ﬁzlie further steps will be token as per the provisions of SARFAES] Act. Sd-

-."F_’_Eu-::e: Delki™CR

Authorised Officer,
ICICI Bank LimlteEI_‘,.i

i
[

i CAN FIN HOMES LTD.

aps i Howrwes Lid

CIM = LESTIOKATSETPLCODBESS 16521571, F

rat Floor, Mear Main Post Office, Circular Road, Rewari -123401

E-mail : re anfinhom

physical transfer deeds that were originally lodged prior to April 01,2019, and were rejected/ 2 07.05.2025 Date: floor east Jyoti Nagar Shadara Mandob DEMAND NOTICE

returned/not processed due to deficiencies in the documents/process/or otherwise. 1) Mrs. Abida Khan Rs.1,29,871/- 17.09.2025 .E:?.FDIINEW DeIhI-E_I?- Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
The facilty for re-lodgement will be available to the eligible shareholders tll January 6, ss128240000030 | (APPlicant), Tvésﬁtgeﬁfngﬁéjsk:n 4| Time: Wisnas i Aunte names anp cenovery| | Act2002 (SARFAESIAct) read with Rule 3(1) of the Security Interest (Enforcement} Rules, 2002 (Rules)

2026, Shar.‘?hmders are requeSte(,j to re.-|0dge their transfer requests alongwith thSICaI 2) Mr. Kamal Ahmed Eight Hundred and 02:10 PM of Rs. 2,9'“'3‘1"3'?5 {Rupees. Twenty Ning Wheress the undersigned being fhe Authorised Officer of Can Fin Homes Lid,, under SARFAES| Acl and in exemige of powers confiarrad under Section
Shar?s certficate(s) to the Company's Registrar and Transfer Agent, as per the below mentioned Khan (Co-Applicant) | Seventy One Only) Symbo'_'c ;.&tll‘rs ;':nw E':HT ;hbusangflﬂgtll'l“nd'im 13012} fead with Rule 3, msued Demand Notea urder Saction 13(2) of the sald Act, caling upon the Boerowers | guasantors lisled hansundar (hereinafier
details: as on 05.05.2025 | Possession asaur.sl yc[jein"r:nﬂer'eu:;?ras:e;n :;,:.':,I !"D:' rafared to A5 the *said BrerowersT), torepay the amouris mantonad in the Matice, wishin 50 days from the date of receipt of Nofics, a8 per details given

ko
The said Nodices have been rebumed undelivered by the postal autheeties | ave not been duly acknowledged by the tormowers, Hance the Sompany by

Address - T-34. lInd Floor. Okhla Industrial Area Phase-II No0.392, Afrea Measuring 70 Sq.yards Aprx., Basti Hazrat Nizammudin, New possibée 1o serve you incthe ordinary way _ _ _ ;
N ’D Ihi 1100’20 ’ Delhi-110013. Owned by Mrs. Abida Khan, W/o. Mr. Kamal Ahmed Khan. therefone. this nofice is grven by adverisement wa.','u[a-:l!.ncarﬂ caLilion s affachng ll'r_rs.pl.l:lli-:ah_-:-.rl ol {ka damard nolice {as par te provisions od Hule 3_:1,-|. The unddrsignad has, harafare, calesad
ewLeln . Bounded as: East: Other's Property, West: Gali 6 Ft., North: Other's Property, |  |di7ecting you o make appearance in the| | thesshotices to be pasted on he premises of the fastknown adrresses of the sait Bomowers, as per e saicAc
Contact Person : Mr.Sharvan Mangla/ Mr. O.P. Joshi South: Other's Property. T"F'U"'&-' on 06.02.2026 at 11:00AM. A sacudty lordue repaymant of the daan, the following assels have been morgaged bo thie Company by the respeciive parties a5 delaied betow
Tel No. 1 011-26387281/82/83 Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein Tanee Nhgae Ikt aetapil o) ithend Ama laimed ik
_ _ or IS, appearance an the #ay befare the Sr. | Name of BorrowersiGuarantors with Date of unt claimed as per Description of the
Email info @masserv.com above have failed to repay the amounts due, notice is hereby given to the Borrower's mentigned, the case will be heard and| | No. | address NPA | Demand Notice * Secured Asset
; e mentioned herein above in particular and to the Public in general that the authorised determinedin yaur absence, - —— —
For Moneyboxx Finance Limited officer of Jana Small Finance Bank Limited has taken possession of the properties/ | ~ [All the matters will be taken up through . 1L 8h SUmIE Prarap Singh 80 8" Surdriciei) 908008 His. A0 2 Rusiente Fak . 202, T00 i Tawe
S| | secured assets described herein above in exercise of powers conferred on him under | [ id&0 Conferencing or physical and for that Pratap Singh (Borrower) (Rupees Twelve Lakh Tan | 2, lentevelly measuring 460 E':".ﬂ ealne
LalitSharma | | Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned | | v e " e PR 1 S T PN g Thotsand Two thmdied | project Awelion Homes, Setar 106, Alkar
, Companv Secretary & Compliance Officer b The B s/ Co-B s/ G s/ M oned here {1} A4 the Advocates/Litigants shall download Pradash-251201 Twehve Only) Eypass road Bhiwadi (RAJ) which s
Date : September 18,2025 pany y p above. The Borrower's/ Co-Borrower's uarantor's ortgagors mentione herein ihie “Cisco Webex" applicationsohwans: Rlo A-106, Mayur Vihar Phasa-3, Maw Delh Date of Demand Notice| comprised in tand beanng khasra Mo
Place : New Delhi above in particular and the Public in general are hereby cautioned not to deal with the {1} “Mesting ID" and Passward Tor the Dalbi-110096 OB.05.2075 BE3/I55 G64/156, BE5357 EBRS/ISE.

{Suaranter)

Rlo Veslige markebng Pl Lid., A-80, Blook-A
khla Ind, Prasa-l, Maw Dethi 110020
2. Mr. Rohit Kemar Sio Sh. Suresh Kumar

Rio L-45, lexmiMagar, Ezst Delhi-1 10052

G655 silualed n fthe revenusa estate of
wilage Mesil row a parl of Sector-106,
Ahwas Road, Tapukra, Tehsil Tiara, Dslhel
Alwar [RAI

Egsl Flal Mo, 202 Wes| - Flat Mo 204
Marth: Balcany, South ; Passage Face

"Payable with further inferest af confractual rafes a5 agreed from the dafe mentioned above il date of payment,

iou are hareby caled upon o pay the above said amaunlwith confracted rate-of infarest herean willin G0days from the date of publication of hs natics,
failing which the undersigned wil be congtraned to Initiate. action under SARFAES] Act to enforcs the aftresaid secunty. Further, the attention of

Assets and Enforcement of Security Interest Act, 2002
The following borowers and co-borrowers avalled the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-mentionad borowers and oo~ borrowars have
been securad by the mortgage of their respective propertias. As they have failed 1o adhera to the ferms and
condilions of the respective loan agreements and had becomea Imaguiar, thelr loan were classified as NPA as i
par the RBI guidelines. Amounts dug by them o IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited]) a:el

Fax:

11, [Name of corparale debior Mg S arments Frivath LimTed {Undsr L] Samaj Road, Karol Bagh, New Delhi-110005. Section Officer DRT -lI, Delhi borrowers | guarantarsis inviled ba pravisions of Saction 15 (8) of the AL, 7 respect of Bme avaitabie bo Bam o radeaem the secured assels

& E;IE';:II:1 I o SRR Date: 18.09.2025 Place: Rewari Sdi- Authorised Officer Can Fin Homes Lid.

{3, |Bulhonty undar which comparale. RO Delhi -

n > = ] .. —————————

T Conomeveni N imies TG IDFC FIRST Bank Limited s = MAHINDRA RURAL HOUSING FINANCE LIMITED S
praco A iiacallinid (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and Bank "% Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd

g {5 R e e e e ey presently known as IDFC FIRST Bank Limited) B Floor, 570, P.B. Marg Worli, Mumbai 400 018 India,Tel: +91 22 66523500 NOTICE

+91 22 24972741

Regional Office: 2nd floor, Ashoka Raj Tower, Plot no. CP-162, Sector D-1, LDA Colony, Near Power House Choraha,

(B |Insalisncy commencement daiein | 15.09.2025 (Copy of the order received on Tel - 481 44 4564 4000 | Fax: +31 44 4564 4027 Aashivana, Lucknow, UP-226012 , Branch Office : 35 G/9, Rampur Garden, Behind Rashmi Goyal Hospital, Bareilly, UP -
I respact of corporate debior 17.08.2025) e £ 243001
7 Estmated data of closure of 16,03 2026 Naotice i fitization and Reconstructi nancial

ingalvancy resoiln process (1RO iy Trapimy hes it al pocapl of e oedar by hpeer ection 13 (2) of the Secu ; &c iction ot El PUBLIC NOTICE FOR AUCTION-CUM-SALE OF IMMOVABLE PROPERTIES

In exercise of powars conferred under section 13 (4) of Sacuritization and Reconstruction of Financial Assats and Enforcement of Security
Interest Act, 2002 (hersin after referred to as "SARFAESI Act™) and Rule 8 and 9 of Secunty Interest (Enforcement) Rules, 2002
( hereinafter referred to as "Rules”)for the purpose of recovering the secured debts, the authorized officer of the secured creditor M/s
Mahindra Rural Housing Finance Ltd. (hereinafter referred to as "MRHFL™) has decided to sell the securad asset (immoveable property),
the possaession of which had been taken by the Authorised Officer of the Secured Creditor under S. 13 (4) of SARFAESI Act, described
herein below on "AS IS WHERE IS BASIS” and "AS IS WHAT IT IS BASIS" and the public and all concerned induding the concerned
borrowers/ mortgagors, their representatives, as the case may be are hereby informed that the secured asset listed below will be soid,
particulars of which are given belaw:

, = e mentionad ag per respactive notices issued maore particularly described in the following table and fuirthr | Reserve Price] Pro
Sectar-5, Gurgaon- 122018 Date & A t ? party
E:'IL;T.M I:P:;E ::."spaciﬁn]: interast on the zaid amounts shall also be applicable and the same will be charged ag per confractual rate SN {:ﬂ':‘::’r‘:\::;?ﬁ:l::ti il tl!nf 2 {nl':limn Date nf Bsésiiai of END | Inspection| Date & Thne
; cip sgarmentsBreuingentipl oam with effect from their respective dates: i Mortgagers Demand Notice| Po55ession Property Increase DEE & | of Auction
E 11. [Lasl dab feg R-I.I!'IIr'I'FG.‘G-I::-I'I of SRS 09.10.2025 114 H&j‘i fram Ehve Drder Becaived Date) Sr Ll:hﬂﬂ TFFH-‘!- r_lf Eacﬁm 13 ‘I} Iﬂulsmndmg amunt e 1 mnt Ime
['5 [ERISEEL AR Lo T No  Account Mo, e Notice Date | per Section 13 {2} Noticel | 1.| Branch: BAREILLY 13-08-2021 [11-06-2025|Part of Residential Khasra No-532|Rs. 10,30,500|03.10.205| 06-10-2025
section 21, ascertained by th 1 ST OME LOAN R P | Borrower: TAHIR KHAN B ch?ﬂ{ﬂl At Gram Karampur Chaudhary,iRs.1,03,050 |Time 10:00| Time 10. Am.
intarim resolufion professional : . Co-Barrower: EILKES BEGAM|Rs.7,21,559/-| "= |Pargana Tehsil & Dist Bareilly UP-iRs.10,000 10 300 6| TO - 03 Pmi
{13, |Mames of insalvency Prafessionals [NA NAME OF BORROWERS AND CO-BORROWERS : 1. ARVIND KUMAR 2 SUNITAARYVIND 114 KARAMPUR CHALIDHARI, 243122 , East: Arazi of Nasiv Khan ,
ientified o act as Authorised . : BAREILLY, UP-243122 West: Rasta 10 Feet, Wadhu
Eﬁgﬁgiiguniﬂgﬁﬂdruﬁ;;& PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF PLOT/PROPERTY HAVING AREA 78 SQ.YDS. LAN: 804410/ XSEMBAROD712743 Rajlway Line, North ; Khet -::If Sher
51:1 -:a]-ﬁe!e-.-am Frbrr;'s and . It ps:libbi gy inienthams downboads LE. 00 KANALZ 58 MARLA BEING 78/3872 SHARE QUT OF 06 KANAL 08, COMPRISING IN KHEWAT NO Mohd, South House of Subrati

(&) Duelails of authorized

[ reprezanialives are svaliableal:
Motice i hereby given that the National Company Law Tribunal Bench-\, New Defi, has ordered
the commancemend of & carporale insolvency resalulion procass of BY's SIF Garments Prvaie
Limited on 07,10.2025 (a5 the order recaived by the Enbedm Resolution Professanal on
17,0 0 25H

The creditars ol M's. SIF Garmeanls Private Limitad ara heraby called upon b submit their ciaims
with proof on or before’ 01,10.2025 1o the Intefm Resciution Professional af the address
merficnad inanlry Mo, 10 above:

The financial credibors-shal submit their claims with proof in persan, by post, or by elécironic
means galy at the address mentoned mantry Mo, 10 above, AS ofhar credilors may submit the
chaims wilh proof in pesson, by post, or by elacironic means al the same address.

Sudmission of false or misleading proofs of cfaim shall alirect pensiies,

4349, KHATOMNI NO. 5284, KHASRA NO, 2537151, SITUATED IN THE AREA OF GAMDHI NAGAR,
GOHANA, WITHIN MUNICIPAL CORPORATION LIMIT GOHANA, TEHSIL: GOHANA, DISTRICT: SDHIF'AT,l
HARYANA-121307 WHICH |5 BOUNDED WITH DIMENSION AS UNDER:- EAST: PLOT OF OTHER,
WEST: STREET, NORTH: HOUSE OF JOGENDER, SOUTH: HOUSE OF PARVEEN

You are hereby caffed upon to pay the amounts to IDFC FIRST Bank Limited {erstwhile Capital First |
Limited, amalgamated with [DFC Bank Limited and presently known as [DFC FIRST Bank lettad}l
as per the delails shown in the above table with contracled rate of interest thersupon from their |
respective dates and other cosis, charges eic. within 60 days from the date of this publication, faifing
which the undersigned shall be constrained to inifiate proceedings, under 3action 13 {4} and seclion 14

1.To Participate in Auction intended bidder has to deposit 10 % of the Resarve Price,

2. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available on
www.mahindrahomefinance.com. as well as above branch office. The sale will be subject to terms and conditions mentioned in
Tender Form.

3. For further details, contact the Authorised Officers, PAWAN CHAUDHARY (Mob. 7830777787) Last date of submission of
saaled offers in the prescribed tender forms along with EMD is 04-10-2025Time 10:00 to 3:00 PM at the branch office address
mentioned herein above. Tenders that are not filled up properly or tenders received beyond last date will be  considered as invalid
tender and shall accordingly be rejected. No interest shall be paid on the EMD.

4, Date of opening of the offers for Property is 06-10-2025 Time 10:00 to 3:00 PM at the above mentioned branch office address
at the tender will be opened In the presence of the Authorised Officer.

S/ R ) ) : i _ 3 5, Date of inspection of the immovable property is 03-10-2025 Time 10:00 to 3:00 PM
Resurgent ﬂﬁ“”"“'ﬂfﬂleumnal_ LLP of the SARFAES!] &gl against the morlgaged properties mentioned hereinabove 1o fealize the amount 6. The Borrower(s)/Guarantor(s) are hereby given 15 DAYS SALE NOTICE UNDER SECURITY INTEREST (ENFORCEMENT)
Interim Resolution Professional due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank RULES, 2002 to pay the sum mentioned as above before the date of Auction failing which the offer received will be accepted and the

Raglstration Number: |IBBIIPE-00841PA-32022-2023/50018
AFA No. AFA/IPAICANIPEP2024-25/5001 8104
AFA Vald fill 315t December 2025

Limited and presently known as |DFC FIRST Bank Limited). Furlher you are prohibited under
Section 13 {13) of the said Act from transferring the said secured aszets either by way of salellease or

immovable property will be auctioned and balance, if any, will be recovered with interest and costs, If the Borrower pays the amount
due to Mahindra Rural Housing Finance Ltd., infull before the date of sale, auction is liable to be stopped.

Registered Address: 905, 9th Floor, Tower €, Unitech Business Zone Nirvana Country | | qiharwiae a4l Authorized Officer 7. The immaovable property will be sold to the highest tendered. However, the undersigned reserves the absolute discretion te allow
Sector-50, G -122014. . : L
P Emall Id [Process specificy, | | Date : 19.09,2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with inter se bidding, if deemed necessary.
A G'mugmm Place - SONIPAT IDFC Bank Limited and presantly known as IDFC FIRST Bank Limited) Place :- BAREILLY Date:-19.09.2025 Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

cirpsifgarmentsi@rasurgentrpl.com, Iegal@waﬁurgnntlmﬁa.:o.
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UPDATE (IRCTC)

Special International Tour Packages of IRCTC West Zone, Mumbai

The Indian Railway Catering and Tourism Corporation Ltd. (IRCTC), a Navratna PSU under the Ministry of
Railways, Government of India, has announced a series of special international tour packages from Mumbai,
curated to offer travelers memorable, hassle-free, and affordable global experiences. The newly announced
packages cover popular international destinations, including: Japan (05-14 October 2025), Bhutan (31
October—05 November 2025), Thailand — Phuket & Krabi (03—09 November 2025), Australia (11-22 November
2025), Shri Ramayan Yatra — Sri Lanka (24-30 November 2025), Vietnam (10-17 November 2025), Mystical
Nepal (23-28 December 2025). These all-inclusive packages offer travelers comprehensive benefits such as
return airfare, local transfers, guided sightseeing, comfortable accommodation, all meals, entrance fees,
visa/permit assistance, travel insurance, and GST—ensuring complete peace of mind and value for money. Shri
Gaurav Jha, Group General Manager, IRCTC West Zone, Mumbai said that the packages are designed to provide
a balance of comfort, value, and quality. “Each itinerary has been carefully curated to ensure travelers return with
enriching memories and an experience that is both seamless and fulfilling,” he said. Holidaymakers can book
these packages conveniently through IRCTC’s official tourism website: www.irctctourism.com or through
authorised agents located across the country.

UPDATE (WR)

Western Railway Launches “Swachhata Hi Seva” Campaign With Enthusiastic Participation
The “Swachhata Hi Seva” (SHS) 2025 commenced across the natlon from 17th September and will culminate
on 2nd October, 2025 on the
occasion of Gandhi Jayanti. The
theme for this year’s campaign is
“Swachhotsav”. Special focus is

; 4 being given to cleanliness of
workplaces, residential areas, upkeep of public places, health and safety of Safai Mitras, eco-friendly and
zero-waste campaigns, as well as widespread advocacy for awareness on cleanliness. According to a press
release issued by Shri Vineet Abhishek, Chief Public Relations Officer of Western Railway, the campaign was
launched on WR with great enthusiasm on Wednesday, 17th September 2025. Swachhata Pledge programmes
were held at numerous places where thousands of people joined with great zeal. Various activities were
organized across Western Railway under the “Swachhata Hi Seva” campaign. Shramdaan was conducted at
several locations with enthusiastic participation of a large number of railway officials and employees. Western
Railway appeals to the general public to actively participate in this campaign, to transform cleanliness into a
mass movement and contribute towards building a Swachh Bharat.

UPDATE (CR)
Central Railway successfully conducts its First “KAVACH” trial in Solapur Division.

Shri Dharam Veer Meena, General Manager, Central Railway spearheaded the successful Loco trials of the
indigenous “KAVACH” system in Solapur Division on 14.09.2025. This successful trial conducted over the 26 kms
stretch between Dhavalas and Bhalwani stations of Solapur Division is the 1st “KAVACH?” trial on Central Railway
and another milestone in enhancing railway safety and ensuring
safe train operations. Shri Maninder Singh Uppal, Principal Chief
ﬂ { s . b& « Signal & Telecom Engineer, Central Railway, Dr. Sujeet Mishra,
- Divisional Railway Manager, Solapur Division and other Senior
Officers from Headquarters & Solapur Division were also present
. during the trial. During the loco trials, critical safety features of the
Danger) testing at stop signals, Block Section SOS (emergency)
generation, Station Master SOS (emergency) Generation,
Overspeed preventlon at Turnouts. The First KAVACH Stimulation Lab & Training Centre of Central Railway at
Kurduwadi was operationalized along with a new FAT setup, reinforcing the commitment for rigorous training and
implementation of advanced safety protocols by making a complete Ecosystem of KAVACH and future technolo-
gies. Central Railway has been working on implementation of KAVACH on a war footing*. *It has the distinction of
being the first Railway to invite tenders for implementation of KAVACH for the entire Zonal Network.

KAVACH system were tested, including: SPAD (Signal Passed at

UPDATE (WR)

Wr Promotes Digital Transactions For Reservation & Ticket Booking Services

According to a press release issued by Shri Vineet Abhishek, Chief Public Relations Officer of Western Railway, the
integration of modern digital systems has made ticketing more convenient and accessible for passengers. They
can now avail tickets through various cashless and contactless options, including mobile apps, QR code-based
ticketing, and other digital payment modes. These facilities are aimed at encouraging passengers to choose
secure, quick, and hassle-free digital payments. Western Railway offers multiple user-friendly digital platforms that
allow passengers to book their tickets easily and securely, such as through:- @ QR Code Devices, POS Machines ,
UPI (VPA) Payments, UTS on Mobile App, Automatic Ticket Vending Machines (ATVMSs).Shri Vineet Abhishek
stated that these facilities are available across both suburban and non-suburban stations of Western Railway.

CORPORATE BRIEFS

UPDATE (DOT)

'Joy Mini Train' to be Introduced to Boost Tourism — Tourism Minister Shambhuraj Desai

The state government is making efforts to promote tourism activities at key tourist destinations. Tourism
Minister Shambhuraj Desai has directed officials to prepare a comprehensive proposal to start two 'Joy
Mini Trains' in the Mahabaleshwar-Tapola and Koynanagar-Nehrunagar areas. Minister Desai was
speaking at a meeting held at the Meghdoot Government Residence to discuss the introduction of the
'Joy Mini Train.' The meeting was attended by Dr. Atul Patne, Principal Secretary of the Tourism
Department; Dr. B.N. Patil, Director of Tourism; and Nilesh Gatne, Managing Director of the Maharashtra
Tourism Development Gorporation. Minister Desai stated that the 'Joy Mini Train' is a very popular
initiative at important tourist locations across the country, attracting tourists and allowing them to
explore destinations in a short amount of time. He emphasized that this initiative should be launched at
significant tourist spots within the state. He further directed the department to prepare a proposal for this
initiative on the lines of the Matheran train. The proposal should include obtaining all necessary local
permits, addressing all technical aspects, and assessing the financial viability of the project. Minister
Desai instructed the department to ensure that the project can be launched in a very attractive manner
with low costs.

UPDATE (KRCL)

CMD, KRCL Shri Santosh Kumar Jha's New Poetry Collection “Syahi Ka Sipahi” Released"

Shri Santosh Kumar Jha, Chairman & Managing Director, Konkan Railway Corporation Limited (KRCL),

is an experienced administrator and railway professional as well as a noted poet. With three published
-y

poetry collections to his credit, he has been contributing to Hindi literature through his reflective and
expressive writings. On the occasion of Hindi Diwas during the 5th All India Rajbhasha Conference held
at Gandhinagar, Gujarat, Shri Santosh Kumar Jha’s fourth poetry collection, “Syahi Ka Sipahi”, was
formally released.The book was unveiled by Hon’ble Union Minister o-Your data has been truncated.

UPDATE (KCA)

Kanara Catholic Association, Mumbai Celebrates Monti Fest with Devotion and Community Spirit
The Kanara Catholic Association (KCA), a charitable institution founded in 1901, celebrated Monti
Saibinnichem Fest (Monti Fest)- the Feast of the Nativity of the Blessed Virgin Mary, with devotion and
fervor at its premises in Mumbai. Over the decades, KCA has carried forward its rich legacy of service to
the Kanarite community and beyond, particularly through initiatives such as the KCA Hostels and Halls.
The event witnessed an atmosphere of joy, faith, and togetherness as families came together to honor
the birth of Mother Mary and share in the blessings of the new harvest.

UPDATE (JNPA)
JNPA SEZ Achieves 100% Green Energy Milestone Through

Wind Power Agreement

Jawaharlal Nehru Port Authority (JNPA)- India’s Largest Container
Port, in a landmark step towards sustainability, has declared that
JNPA- Special Economic Zone (SEZ) has successfully transitioned to
100% green energy for its operations. The SEZ has entered into a new
short-term open access agreement to procure 6.0 MW of grid-con-
nected wind power, effective September 1, 2025, at a significantly
reduced rate of Rs. 3.11/KWH. Speaking on the achievement, Shri
Unmesh Sharad Wagh, IRS, Chairperson, JNPA, and CMD, VPPL,
said, "At JNPA, we firmly believe that sustainability and growth must
go hand in hand. The transition of our SEZ to 100% green energy
reflects our vision of creating a responsible, future-ready industrial
ecosystem. This initiative not only reduces our environmental impact
but also offers competitive advantages to industries operating within
the SEZ. By leading this green shift, JNPA is reaffirming its role as a
frontrunner in driving India’s sustainable port-led industrial
development. JNPA SEZ plays a pivotal role in our node-to-network
strategy, enabling us to go beyond terminal services and solidify our
position as a comprehensive port ecosystem player." This
achievement underscores the relentless efforts of JNPA in steering
towards impactful green initiatives and highlights its leadership in
shaping a sustainable future for the port and logistics sector.

UPDATE (TATA POWER)

Tata Power’s CFO Sanjeev Churiwala honoured with °‘CFO of

the Year’ award 2024-25 by Cli

Tata Power, one of India’s largest integrated power companies, is
proud to announce that its Chief Financial Officer, Mr. Sanjeev
Churiwala, has been conferred with the prestigious ‘CFO of the Year’
award across all categories by the Confederation of Indian Industry
(Cll) at the 4th Edltlon of the CII CFO ExceIIence Awards 2024-2025
held in

The

“| recognition
underscores
| Mr.

+ Churiwala’s
' outstanding
contnbutlon to drlvmg flnanmal excellence, sustainable growth, and
strategic value creation. This award, considered one of the most
prestigious recognitions for finance leaders in the country, was
presented to him in the presence of Shri Bhatti Vikramarka Mallu,
Hon’ble Deputy Chief Minister, Telangana and other dignitaries along
with eminent gathering of industry leaders, policymakers, and
business stalwarts. Under Mr Churiwala's leadership, Tata Power
has strengthened its financial resilience, advanced digital transfor-
mation in finance, and aligned capital allocation with its long-term
clean energy ambitions.

UPDATE (CR)
Central Railway realises over Rs100 Crores as Penalty from

17.19 Lakh Cases of unauthorised and ticketless travellers.
Central Railway, in its unwavering commitment to provide a safe,
smooth and comfortable travel experience to its valued passengers,
has stepped up its efforts to curb unauthorised and ticketless travel
across its network. Through intensified and systematic ticket
checking drives, the Railway has achieved significant results during
the financial year 2025-26 (April to August 2025). During this
period, Central Railway's dedicated ticket checking teams
apprehended 17.19 lakh passengers travelling without ticket, with
improper or invalid travel authority, and realised a record penalty
amount of Rs100.50 crores.

PUBLIC NOTICE
NOTICE is hereby given that the certificate for the undermentioned Securities of the THE TATA
POWER COMPANY LIMITED..has been lost /misplaced and the holders of the said securities/
Applicant has applied to the company to Issue
Duplicate share certificate.

PUBLIC NOTICE

[GODRE] CONSUMER PRODUCTS LIMITED]
Registered office © GodrejOne, 4th Floor, Pirojshanagar, Eastern Expriess Highway,
Wikkhrodl East, Mumial- 100079)

NOTICE OF LOSS OF SHARES OF

Name of the FOLIO No of Certificate Distinctive =2k 7 bt g MAHINDRA & MAHINDRA LIMITED
Security Holder NO Securities No Number _ _ o T WHESC CERTE MM » Regd. Off. Gateway Building, Apollo Bunder,
SHANTR o | Hsoos713s | . 12%0 | 6771 | 15079781 10 15992740 Copany hae/eye e oot/ mispis il aniThe o kderS) o e sl sutuyioes  dopikanti Mumbai, Maharashtra, 400001
SRIVASTAVA Equity Shares has/have applled to the l&ur;éuanl-.-t;::isaln.-e duplicate cectificatels). ; o v Motice fs hereby given that the following share cerlificales of
Any Person who has a claim in respect of the said securities should lodge such claim with the Hami otahokder  1-o Cortfeate Nomtes]l DistnciveNumbars]l | Mo of MAHINDRA & MAHINDRA LTD having its Registerted Office at
Company or its Registrar and Transfer agents MUFG Intime India Pvt Ltd. 247 Park, C-101, e Fofio Mafs] | Faee ol | T ™ " p S T e LY g L o X
st Floor, L.B.S Marg, Vikhtoli(W) Mumbai-400083. Within 30 Days of publication of this notice Jetnl Ju el ], e : il End__ folnres (Gateway Buitding, Apolio Bunder, Mumbai Maharashira, 400001
after which no claim will be entertained and the Company shall proceed to Issue with the Duplicate RFAREN MOTILAL PATEL 001011 |01SRS) 540566 BEL T To BES 73558 360 have been raported as lostmisplaced and the Company inlends
Share Gertificate(s) MOTILAL CHIMAMLAL MTEL| JOOID1L. (BIFRS  SB9863 | 241278060 0 PLI7ARM | 300 {oissue duplicate certificates infieu thereaf, in due course.
NAME(S) OF THE CLAIMANT:- RAATLLLE JL A Ll ; A Haz| Ab g ; F ; s
Dated: 18.09.2025 RISHI KUMAR The: public are hereby cactioned against purchasing or dealing in any way sath the above Any persen who has & valid claim on the said share certificates

referrod share Cortihicate|s]

Limited 247 Park, C-1

PUBLIC NOTICE

Cur clisnts, tha Trustees of BAI KANBAI WIDOW OF SHETH PADAMSI Plaket AHMEDAHAD

Diate : 18-00-2025

Any pecion who hasany claim n respect of the caid share cerlificatalsd] should lodg
clakm with the LI.'II1'|:'|II'II3 or its Begistrar and Transder
1, 15t Floor, L. B. 5 Marg. Vi
R10811676T7 within 15 clays of publicatton of this notice after Which no claim will be
entertained and tha Company shall proceed toissm with the Duplicate Share Cartificatafs],

should lodge such clam with the Company al its Registered
Difice or ils Register and Transfar Agents KFin Technologies Lid,
Karvy Selenium Tower B, Plol number 31-32, Gachibowli
Financial District Nanakramguda, Hyderabad, Telangana,
500032 within 15 days of publication of this nobice after which no
claim will be entertained and the company shall procaed (o ssue

s gisch
gents MUFG Intdme india Private
hroli |w) Mumbai-$00083, TEL:

Mame[:]of the holderis])
Logal Claimant : JAYABEN MOTILAL PATEL

DHANJI CHARITABLE TRUST (as per the Registration Cerificate dated 237

Events/Particulars | Timeline (date)
1. | Submission of Eamest Money Deposil (EMD) 13102025
2 | Submission of unu:ler'ahmg by the ﬁF:LEp_E!Eh_fE bidder that LI'-mJI 30 13102025
not suffer from any ineligibility under sechion 294 of IBG, 2016
[ 3 | E-auction Date 15.10.2025

June 1853 issued by the Charity Commissioner Maharashira) and alsg known ARG e ol
az BAl CANBAI WIDOW OF SETH PADAMSEY DHANJI CHARITABLE Wameof | FaleMNa. |No. of shares| Cerlificats Distinctive
TRUST {as per the Trust Scheme dated 11".ﬁ.pri!|, 1938 framed by the Hon'ble e holdar (R 5Ly} Mo fe) Mix (8]
Bombay High Court), a public Charitable- Trust regislered under Mo PT-E- . ASHOK .
590/BOM [“the TRUST") having its office at Kanbai Wadi, Radhakrishna FORM A . MiaL: | ATITEY) 2N et | S0V VIN I
Chawts, Khadilkar Road, C.P. Tank, Mumbai - 400 004 hava bean approached PUBLIC ANNOUNCEMENT ASHOK | o oinses 200 A0II016 1240993382 -
by various interested parties, with proposals to buy the said Property (as more (Under Regulation & of the Insolvency and Bankruptey Board of India MITTAL 1%5?5&1
particularly described harein below). With a view to identify the best proposal (Insolvency Resclufion Process for Corporate Persons) Regulations, 2016) Date : 17-09-2025 Name of Legal Claimant
In the interest of the Teust and in order to comply with the procedure, the Trust FOR THE ATTENTION OF THE CREDITORS OF Place : New Dethi ASHOK MITTAL
is inviting offers from experienced developers for sale-of the said Froperty. 5IF GARMENTS PRIVATE LIMITED
The said Properly is occupiad by varous tananis! occupants of prarmises and RELEVANT PARTICULARS
the Trustis also in possession of few premises on the said Property, : - -

o g, 11 e ol comporabé dablar Mg SIF Garments Private Limited (Under CIRP]
Written Offers duly signed -are invited on behalf of the Trl.iat in sealeq_ 2, |Daw of incorparalion of comorals | 22,12 2016
envalopes forsale of the said Propariy onan “as is whare is” and "as iswhal is | ' dekiar
basiz. and which shall be subject to the sanction of the Office of the Charity {3, [Aulharky under which comparate |ROC Dahl
Commissioner undér Saction 36 of the Maharashira Public Trusls Act, 1950 debilor |5 incorparated | pegstared
and on the lerms and conditions as prescribed by the Trust (& [Corparale identily No Limibed L1EINGDL 2016FTCINIRER FORM A
The Letar of Offar and | it ; : Liabilty léantfication No. of PUBLIC ANNOUNCEMENT

e Lelaro era hee Tarms and Conditicns of Sale in relation to tha above

[Reguiation 14 of the Inselvency and Bankruptcy Board of India

sale, may be obtalned upon the payment of an amount of Re 50,000/ (Rupees = 'i_‘l":"“_:“l'r’:"_r:' Prorm s eyt
Fifty Thausand Only} by way of a Demand Draft / Pay Order payable at Mumbai, | | ot il gl

favoring "BAI KANBAI W/O SETH P. D. CHARITABLE TRUST' during Pl UK Y G} P ixpcncil

Address: 12728, Chirarmy Towes 43, Nefhr Placa,
Soaithy Dabni, Mew Disthi — 1100749, dndis.

(Volunlary Liguidation Process) Regulalions, 2077]
FOR THE ATTENTION OF THE STAKEROLDERS OF LEASEACCELERATOR INDIA PREVATE LIMITED

E-AUCTION NOTICE
M/5 INDEPENDENT TV LIMITED (IN LIQUIDATION)

ITHE COMPANY)
Regd. Off. CD: H Block, 1st Floor Dhirubhai
Ambani Knowledge City, Navi Mumbai-400710
Liquidator-Anup Kumar

Regd. Off.: Office-T34, Lawyers Chamber Block, Western Wing,
Tis Hazari Court, Dalhi-110054
Address for Communication; C-T08, | Thum Towaer-C, Plot No, A4,
Sector-62, Noida, UP-201301
Email |1D: lig.itvli@gmail.com | Contact No.: 8929015290 & 8929015291
CORRIGENDUM TO E-AUCTION NOTICE DATED
15.09.2025 - CHANGES IN EVENTS

With reference to earlier E-Auction Nofice given on 15.09.2025 %o the public in general
under the Insolvency and Bankrupley Code, 2016 and Regulations 32 (d) of 1B
{Liquidation Process) Regulations, 2016, thare under, regarding the sale of assats lying at
Cusiom Warshouse (in CWC) Vashi Mumbai by E-Auction throwegh E-Auction platfoem
https:{fibbi.bagnknet com/eauction-ibbithome on “as is where is basis”, “as is what is
basis”, “whatever there is basis” and “no recourse basis”.

Motes:

= Every prospeciive bidder will be deposit the Earnest Money Deposit (EMD} in the E-Wallet
of E-Auction platform “Baanknet” on or befors 13.10.2025.

e Every prospective bidder will uplosd eligibility documend (a5 mentioned in process
docemant} on E-Auciion platform *Baanknet™ on or bafone 13,10 2025,

& Dfher berms & condslion are same a3 E-Auchon Nofice dated 15.08.2025,

Fefer detaled saie nolice on hitps:libbi baanknel com'eauction-ibbithome

Sdi-

ANUP KUMAR

Date : 19042025 LIQUIDATOR, INDEPENDENT TV LIMITED
Place: Delhi IBBl REGD. NO.: IBBUIPA-DDZAP-NO0333/2017-18M1 0811

waorking hours i.e., from 11:00 am o 5:00 pm from working Monday to Friday 6. IWoivency oomimencemant dat 15.05.2025 (Copy of the oroer recaived _ :
from 19" September, 20251ill 27" Dctober, 2025 from Mis Law Charterhaving | ||°  |repectof comparate debtor 1T.ﬂ9.2|315_|{ e 1| NAME OF CORPORATE PERSON | LeaseAccelerator India Private Limited
their address at 14, Rajabahadur Mansion, 15t Floor, Fort, Mumbai 200007, I7.  [Eztenztec dats of chsure of 16.03.0026 2| DATE OF INCORPORATION OF
Al duly filled in offers with the said Earnest Money Deposit should be [ |irsolvency resokition process (18O day from W date of receint of e crder by CORPORATE PERSON OBOTV20ME
submitted at the office of M/s Law Charter at 14, Rajabahadur Mansian, 15t e Irterm Rescation Prafessional) = .
Fioor, Fort, Mumbai 400001 as mentioned above during working hours e, | |18~ [Nene sndsgvain pumeer o - |Name: Resurent Bescison Pofesinsl P || | (3 AUTHORITY UNDER WHICH GSB FINANCE LIMITED
from 11.00 am 1o 5.00 pm from working Manday to Friday on or before 78 bl rasr:llutu:ﬂ peofessional _|IBBUIPE-D0AIPA-32022-202350018 CORPORATE PERSON IS ROC - Mumbal . .
October, 2025 in the prescribed format of the Letter of Offer anly. The last date 18 [ Adieass and s of he intarin | Akdremn: Resurgeri Ressiision Frofaeaionals LLF INCORPORATED | REGISTERED CIN: L99999MH2001PLC134193; Regd. Office: 78/80, Ali Chamber, Ground
ofsubmission of the offers shall be 28 October, 2025, U Iresoiulion professanal, as (IPE] 805, 9th Fioar, Tawer G, Unitech Busingss Zone 4| CORPORATE IDENTITY NUMBER / Floor, Tamarind Lane, Mumbai, Maharashtra, India, 400025;
NThﬂE anheéﬁ E;ﬂg‘:ﬁi;&d :hﬂ" be opened at the affice of Mis Law Charter on 47 ragistarad with ths Board ﬁ;ﬁ;ﬁmﬁﬁﬁaﬂiﬂdﬂﬂm LIMITED LIABILITY IDENTITY UT2900MHZ016FTCA8339% Contact No.: +91 22222&]4;{'7& I:‘ig]-?-;lclg info@gshgroup.co.in
bt oo d s : : - NUMBER OF CORPORATE PERSON
Any deviation from the prescribed format of the Letter of Offer shall resull in (M |Aderess and e.mad to be ised for | Address for correspondence; Cio Resurgenl This Notice is hereby given in accordance with Paragraph 42 of the Reserve Bank of
automatic canceliation ofthe Offer submitted. comespondencd with e interim | Ressoiuion Profassicnals LLF (1PE) 305, 9th Fled, 2| ADDRESS OF THE REGISTERED weivark Enam Sambna, £-20, G Block India’s Master Direction — Scale Based Regulation (SBR) Non-Banking Financial
! reacbifion professans Foser C, Linitech. Business Zone Mirvana Courntry OFFICE AND PRINCIPAL OFFICE Bandra-Kurla Comptley, Bardra (East) . . . e . Do
The Trusiees reserve their fght 10 reject all or any Offers received, without Scdar-50, Gurgaan- 127018 I ANY) OF CORPORATE PERSON it company, 2023 jointly by Vivek Kumar Singhal, Kshitij Agrawal, Nivesh Mandi Private
assigning any reason for the same, Email Id {Process specific): | ] urntsi - 400 arashira, India |(_(|:m||:edt_andI K;hm] Agraxval in the)capzclgy of lfarttréer/ Reprleéslentqtl\ll\le olf StoRck Mﬁnd}[
-l cip sigamenisiresurgenirpl.com ollectively Known as Acquirers) and Ramakant Sagarmal Biyani, Neelam Ramakan
THE E-EI:IEDUII.E'F!EFEEhHED _.:FFHEHEMABG"'"E (11 [Last dite lor gubmission of claims | 01,10.2025 {14 days from the Drder Hul:-!l'qgﬂ!i_zj_ B EEE;%?E%E::%;:EEESJ 1T082025 Biyani and GSB Securities Private Limited (Collectively Known as Sellers or the 0ld
e { rsr“:' F':!“"' oft Eu:lﬂl'th t::‘m”'-"' t t 12 glassﬁ- é:fc;ed?;::r:-'._ilf_m'.'. Eilﬁ.rdu; MA Promoters) and GSB Finance Limited (The Company), that Acquirers propose to acquire
8l piece Or parcel OF lna or grouna wiin ihe messuages ienements o g ol ol b 7| NAME, ADDRESS, EMAIL iav Raiendra Abad 55.25% of the paid-up equity share capital and control of GSB Finance Limited (CIN:
dwelling housas standing thereon situate lving-and being 8t Khadilkar Road, section 21, ascertaned by the 1 i ﬁi'm.ll Il - . o )
C. P. Tank, Mumbai - 400 004 popularly known as “Kanbial Chawl’ in the inferem resohution professional ADDRESS, TELEPHONE Address : 81 Mo B4, TH flaor po D WHZ0IPLG194135), 2 Nor-Bankdng Financial Gompany having fs Registered
et i e R e e ot 757 Thats: hsovency Protossionaa T, NUMBER AND P 3 ice at 78/80, Ali Chamber, Ground Floor, Tamarind Lane, Mumbai, Maharashtra,
egisirabon Sub-Disipct-of Mumbal, conlaining by admeasurement abou | ; ot ofice no C-704, Vantzge C. Onp. Bavehan India, 400025 from above mentioned sellers resulting in a change in ownership and
B093 sq. yds. equivalent o about S094.52 sq. mirs. o thereabouts (excepting ianhed lo.act as Ahorried THE REGISTRATION NUMBER Polica Sialion. Baveian Khurd. Pune - 441024 ’ : o
el reRerving herairom ihe rotained Temple Pientacs asdehned Hetein) and Reprasentative of creditars in & OF THE LIQUIDATOR 12 alalkan, nan AU, FUng =51 control of the company. The Reserve Bank of India has granted its prior approval for the
3 T i ok i - o 2 La Fi1 ; el N - PS | [le=s ( Three rames fof each dass Emall : pajayabadiDoutoos com proposed acquisition vide its letter dated September 12, 2025.
FEESHATSEL I ANh Detky Sk N eI0r o8 LRI A anin Qe suney (14, [{a) Relevan] Forme and hitps-iibbi gov.infen/home/downloads — Background: Subject to the provisions of the Takeover Code, and other applicable Laws
Mo.578 and Cadasiral Survey Nos. 427 and 428 of Girgaum Division and i Dt vk aiphning Telaphone ne.: +31 5890065176 o . ’ ’
assasaad by tha A A ; Pl ? the Acquirers have agreed to purchase and acquire the Shares of the Company from the
: y the Assessor and Collector of Municipal Hatas and Taxes under reprasentslives arg avallable at: Renistralion No: IBBLIPA-OH P.2. ) . :
‘0", Street Mo, 179 and bounded as follows that is to say onor towards the East % . i B! : - Sellers onthe terms and subject to the conditions set out in the Share Purchase Agreement
: : Matice is hareby given that the National Company Law Tabunal Banch-V, New Defnl, has orderad (REIB20M-202213TH dated 29/11/2024. The Sellers have agreed to sell 55.25% of their shares to the Acquirers
by Khattar Al Road on or towards the West by the property bearing C. 5 the commencamen of & carporate insalvency resolution procass of Mis SIF Ganments Privete Th ties 1o th .Sh Purchase A i t.h Acaui i i '
No.428, Madhav Bhavan on or lowards the North by Khadikar Road, on or Limited on 01.10.2025 (as the order secelved by the inedm Resolution Professional on 8| LAST DATE FOR 171042075 & parties to the Share Purchase Agreement are the Acquirers (the new promoters),
towards the South by property namely Sukhanand Chawl subject to the 17,08, 2025) SUBMISSION OF CLAIMS the Sellers (the old promoters) and the Company (GSB Finance Limited).
obligation of and carving oul therafrom  simultaneous grant of a lease in Further, the Reserve Bank of India, through its letter dated July 22, 2025, has also

The crediters of Mis SIF Garmants Privale LimiSed are hareby called upon b submil their claims
with groof on of before $1,10,2025 5o fhe Interm Resoltion Professional at the addrass

approved the change in management by the appointment of Shri Kshitij Agrawal and

perpeiuity of the retained Temple premises (viz. the Radhakrishna Temple,
the adjpining  struecture provided and permitted by the Trust for the  residence
of the Pujar for the lime being of the Temple and for activities related to the
Temple, thewell sdjacentthereio and the Gaushala and the land beneath and
appurlegnant and surrounding therela) az described in the Tendar Documant
and retained by the Trustwith a nominalannual rentof Re. 1-and with 21l other
liberal tarms in favour of the Trust with full and exclusive and absolule rights in
favor of the Trust az full and absolute cwners thereof and subiect fo exceptions,
grants, terms, and conditions mentioned therein Together with & {Six) Trust

Rooms belonging to the Trust

The moperiies described above are collectively referred o as “the sald

Property”

Dated this 19 th day of September, 2025 For GRA Law Summit
Proprietor

44-C, Prospect Chambers Annexe, Pitha Street, Fort, Mumbai~400001

manlioradinentry No: 10 abowve

The Nirancial creditars shall submit thelr clams wih proof s persdn, by post, or by eleciroms
means only & the address mentoned i entry Mo, 10-shova, All oiher creditors may submit the
i with prosd in person. by gost, orby slacironic means a1 the same address.

Submission offalse or misleading proofs of claim shall aftract panalfies

Registered Address: 305, 3th Floor, Tower G, Unitech Business fona Nirvana Country

Date; 19.09.2035
lace: Gurugram

Sd/-

Resurgent Reselutlen Professional LLP

Interim Resolution Professional

Registration Number: IBBIIPE-D0B4APA-32022- 202350018
AFA Mo, AFAIFAICAVIPENP2024-2 55001 8104

AFA Valid 4l 31st December 2025

Eﬂlql—iﬂ. Gurgaon-1 Ei_tl_ﬁ.

Motice is hereby given that LeaseAccelerator India Private Limited has
commenced voluntary liguidation on 17" September 2025.

The stakeholders of LeaseAccelerator India Private Limited are hereby
called upon to submit proof of their claims, on or before 17" October 2025, to
theliguidator at the address mentioned againstitem 7,

The financial creditors shall submit their proof of claims by electronic means
only. All other stakehoiders may submit the proof of claims in person, by postor
by electronic means.

submission of false or misleading proof of claim shall attract penalties.

Date ;18" Sepiember 2025
Place: Pune

Ajay Abad

Email Id (Process specific
cirpsifgarmenisiresurgentrpl.com, IagaI@fHurgnnlinﬂia.c:.

epaper.ﬁnan{:iaiexpress.-mn'. .

Shri Vivek Kumar Singhal as Directors of GSB Finance Limited for a term not exceeding
five years. Further, the appointment of Shri Hari Chand Mittal as an Independent Director
has been taken on record by the Concerned Department of the Reserve Bank of India.
Any person having any objection to the proposed acquisition or change in control or
management may submit their objections in writing, clearly stating the nature of their
interest and the grounds of objection, to the Company Secretary, Renu Choudhary, at
78/80, Ali Chamber, Ground Floor, Tamarind Lane Mumbai, Maharashtra, India, 400025
or by email at renugaura@gmail.com within 30 days from the date of publication of this
notice.
Date: 19/09/25 For GSB FINANCE LIMITED
Place: Mumbai Sd/-
Ramakant Sagarmal Biyani
Managing Director
DIN: 00523178
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PUBLIC NOTICE

Notice is hereby given to the public at large that my clients
Mr. Jitendra Anantrai Karia, residing at A/8, Sumangai
Complex, Navapur Road, Boisar West, Thane - 401501.

That Mrs. Shobhana A. Jhaveyi & Mr. Ketan A. Jhaveri had
purchased Flat No. C-811, on 8 Floor, admeasuring 422.25
Sq. Ft. Carpet Area, in the building of the society known as
VEENA SANTOOR Co-Operative Housing Society Limited,
situated at Opp. Kamla Vihar Sports Club, Saibaba Nagar
Extn. Road, Borivali (West), Mumbai — 400092 (hereinafter
referred to as “The said Flat’) from M/S. Veeng Developers,
(“The Promoters”) Agreement to Sale dated 14 day of July,
2010 and upon the terms and conditions therein contained
Mrs. Shobhana A. Jhaveri & Mr. Ketan A. Jhaveri became
100% owners of the said flat (i.e. 50% each) alongwith they
were jointly holding Ten (10) fully paid-up shares of the said
Society of the face value of Rs. 50/- each numbered from 941
to 950 (both inclusive) under Share Certificate No.95
(hereinafter referred to as “The said Shares”).

Whereas Smt. Shobhana A. Jhaveri (Since Deceased), was
expired intestate in Gujarat, on dated 10.02.2014 and leaving
behind surviving legal heirs are Mr. Ketan A. Jhaveri (Son),
Mrs. Kamini Dhiren Jhaveri & Mrs. Nehal Smiten Jhaveri
(Married Daughters).

Whereas Mrs. Kamini Dhiren Jhaveri & Mrs. Nehal Smiten
Jhaveri release their undivided rights, interest and shares of
the deceased in favour of Mr. Ketan A. Jhaveri as per Affidavit
dated 27.02.2014.

Whereas my client Mr. Jitendra Anantrai Karia purchased
the said flat from Mr. Ketan A. Jhaveri as per Sale Deed dated
30.04.2014, duly stamped and registered with the concerned
Sub-Registrar of Assurances Borivali—7, M. S. D. under serial
no. BRL-7-3233-2014 and upon the terms and conditions
therein contained my client became owner of the said flat &
said shares.

Now my client had sold the said flat to Mr. Mohan Jamsu
Dandekar & Mrs. Bharati Mohan Dandekar as per Agreement
for sale dated 26.08.2025, duly stamped and registered with
the concerned Sub-Registrar of Assurances No. 22 at
Mumbai, under serial no. MUMBAI-22/15795/2025.
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Any person having any rights, title, claim, or interest in the
said premises, by way of sale, inheritance, possession,
succession, mortgage, lien, lease, gift or otherwise howsoever
in respect of the same, shall intimate the objection in writing to
the undersigned with supporting documents thereof within 10
days from the date of publication of this notice or else any such
claims by anyone shall not be considered and shall be
deemed to have been waived and/or abandoned. and no
claims shall be entertained thereafter, there is no claim of
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Office: 2/E/3, Ashirwad Apartment, Dhanjiwadi,
Rani Sati Marg, Malad (East),Mumbai-400097.

Place: Mumbai
Date:19/09/2025
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	FORM A
	Relevant Particulars
	M/s SIF Garments Private Limited (Under CIRP)
	Name of corporate debtor
	24.12.2016
	Date of incorporation of corporate debtor
	ROC Delhi
	Authority under which corporate debtor is incorporated / registered
	U18109DL2016PTC304868
	Corporate Identity No. / Limited Liability Identification No. of corporate debtor
	Address: 1212A, Chiranjiv Tower 43, Nehru Place, South Delhi, New Delhi – 110019, India.
	Address of the registered office and principal office (if any) of corporate debtor
	15.09.2025 (Copy of the order received on 17.09.2025)
	Insolvency commencement date in respect of corporate debtor
	16.03.2026�
	Estimated date of closure of insolvency resolution process
	Name and registration number of the insolvency professional acting as interim resolution professional
	Address: Resurgent Resolution Professionals LLP (IPE) 905, 9th Floor, Tower C, Unitech Business Zone Nirvana Country Sector-50, Gurgaon-122018.
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	Address and e-mail to be used for correspondence with the interim resolution professional�
	10.
	01.10.2025 (14 days from the Order Received Date)
	Last date for submission of claims
	11.
	NA
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Names of Insolvency Professionals identified to act as Authorised Representative of creditors in a class (Three names for each class)
	13.
	(a) Relevant Forms and�
	14.
	(b) Details of authorized representatives�
	are available at:�
	.



